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Court from a judgment or order of one judge of the High Court, made 
in the exercise of jurisdiction conferred by Article 226 or Article 227 
of the Constitution, in respect of any judgment, order or award - 

(a) of a tribunal, court or statutory arbitrator made or purported 
to be made in the exercise or purported exercise of jurisdiction under 
any Uttar Pradesh Act or under any Central Act, with respect to 
any of the matters enumerated in the State List or the Concurrent 
List in the Seventh Schedule to the Constitution, or 

(b) of the Government or any officer or authority, made or purpor- 
ted to be made in the exercise or purported exercise of appellate or 
revisional jurisdiction under any such Act. 

(2) Notwithstanding anything contained in sub-section (I), all appeals 
of the nature referred to in that sub-section pending before the High 
Court immediately before the commencement of the Uttar Pradesh High 
Court (Abolition of Letters Patent Appeals) (Amendment) Act, 1981, shall 
be heard and disposed of as if that sub-section had not been enacted." 
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